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24.7.2006 	The O.A. haS been filed claiming 

regularisation of the service of the 
pplicant who is stated to have been. 

working for 35 years • I Counsel for the 
applicant wanted to kzX* improve the 
pleadings by adding some more gvound.. 
Hence learned counsel tor the applicant 
prays for withdrawing the O.A. with a 
liberty to rile tresh O.A. in appropriu 
ate forum. 
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Nam/° the ppiicat 
Union of India & Ors 

c' No. of Applicant(S) :- 

2 
Is the application is the proper form- 
.hethe name desriPtion and addr5S of the all papers been 

furnished in CaUSe titiC 	Ye5/. 

ned and v 
Has the application b:cn 	

arified 

Have the Copies duly 5iCLl : Yes 

• 	
suffiCiaht number of copies o(the appliC3tiOfl been filed 

Have  
hethe all the anneXUr parties arc impl3d 

	:Ys,P 

hethe EnliSh translation of ducumen 	
in the 3 gU3QC : Yes 

9•• Is 
the pp1i3t10n s in time 	

yesf. 

i. Has the Vakalatmilmo of appear/th0 sati0 is flied 

Is the appliC3tl0fl by IO/F0r Rs 

Has the applic3ti0fl is maitafl3b 
	Yas/ 

Has the m
pugnd order original duly 3ttd beGn fi1 

	Ye1 

it. Has the ligible copieS of the anneXU9 dully 3ttested filed 

He Index of ducuments been filed all avail3ble 
s th  

Has the reired number of envol0Pd b
earing full address of the 

respondt5 been flld 
Has the declaration as required by item 7 f the form 

8. Whether the relief 
sQught fr ari°5 out 

1 	

of the single : Yes/. 

erim rclief is prayed for 
. hethe the int 	

: 

2'. In case of condoflatbofl of delay is 11ed is it 
supported :Y/ 

2. Thether this Cas 	
e heard by 

1 	

ch/iVi5iOfl ench 
can b  

Any other poiflt 
SorutiY with initial of the $crutlny clerk the 
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IN THE CENTRAL ADM]NSTRIEUNAL 

GAUHATI BENCH AT GAUHATI 

(AN APPLICATION UNDER SECTION 19 OF THE 

CENTRAL ADMINISTRATIVE. TRIBUNAL ACT,1985) 

ORIGINAL APPLICATION NO. 	OF 2006 

BETWEEN 

Sri Tirtha Nath Sarma 	 .Applicant 

-Versus- 

Union of India & others 	...Respondents 

SYNOPSIS 

This Original application has been filed in the interet of 

justice. The instant applica, is serving under Indian postal 

Departmnt since last more than 35 years, but the 

respondents have neither rQgularized the service of the - 

applicanpçornoted him to a suitable post. Hence this 

application has been filed before this Hon'ble tribunal 

seeking regularization of service of the petitioner from such 

date on which hebecame eligibleforservingas 7a -. 	...- 	--..... 	... ... 	,. .. 	. ....,. 	.. ..... .. 	. 
Goernment employee, as he was rendering his servjçe from 

the under age. Further, this application has also been filed 



seeking direction from this Hor ' ble Tribunal to 

direct the respondents to promote the applicant 

to the Gro4 -D post from such dte on which his 

juniors were promoted to the Group-D post and 

also 	to 	direct 	the 	respondents 	to 	qive 	all 

service 	benefits 	to the 	apDlicant 	with 

retrospective effect from the date from which 

his 	 rovided with 

such benefits. 

Filed by, 

(2.dvocat.e 	* 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GAUHATI BENCH AT GAUHATI 

(AN APPLICATION UNDER SECTION 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985) 

ORIGINAL APPLICATION NO 	OF 2006. 

BETWEEN 

Sri Tirtha NathSarrfta 	- ApplicantS 
-Versus- 

Union of India & Others -Rspondrits 

List of dates 

SLNo Particulars Date Pace 

 iOriginal Application 1 	to 26 

 Verification 

28 

 Annexure-A is 	the 	copy 	of 11-07-1996 2-8 to 
Hall Permit, 	issued by the 
Supdt. 	of 	Post 	Offices, I 
Darrnq Division, Darrang.  
Annexure-B is 

	

L. 	copy 	of 26-07-1996 30 
letter issued by the 	Sub- 
Divisional 	Inspector 	of 
Post 	c:ffices. 	Dhei1uli 
Division, Dhekiauli. 

5] Annexure-C is 	the 	copy of 19-02-1997 31 
letter issued by the 	Sub- 
Divisional 	Inspector 	or - 

Post. 	Offices, 	Dheajuli 
Division, Dhekialuli 
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:] Annexure-D is 	the 	c'oçiy 	of 23-03-1997,  . 32, to 33 
11 

rep esentation 	submi.ted .•. 
.before the reporidents. 

• Aririexure-E 	is 	the. copy . . of 29-06-1998 34 ,.to 367  
letter isued by the 	Sub- - 

Divisional 	inspector' 	of 
Post 	Offices, 	'Dheajuli 
Division, Dhekiaiuli. 	

. 

8] Annexure-F 	is 	the 	copy. of 21-08-1998 3 16  
representation 	submitted 
before the respondents.  
Annexure-G is 	the copy of 0-11-1998 •3_ 	•• 
'representation 	submitted S 

before the respondents 	. 
103 Aririexure-H is 	the 	copy 	of 02-12-1998 39 to 

1tter issued by the 	Sub- 

• 

Divisional 	Inspector 	of 
Post' 	Offices, 	Dhe.ajuli 
Division, Dhekia1uli 	. . 

1J Annexure-I 	is 	the 	copy 	of 04-01-1999 40 to 41 
order' issued 	by 	the 	Sub- 

• Divi.sina1.' 	'Inspector 	of. 
• Post 	Offices, 	Dheiaju1i 

Division, DhekiajulL  
IXJ Annexure-J 	is 	the 	copy, of 22-02-1999 4to 	3 

Order 'issued 	by 	the 	Sub- - 

• Divizional 	Inspector 	of 
Post 	Offices, 	Dhelialuli . 

Division, 'Dheiaju1i. ' 	 - 	 •• 
133 Anrexue-K is 	the 	copy 	of 26-05-2003 4 	to 4 

represeritatior 	submitted 
• •be,fore the respondents.  __________ 

•Ahn'exure-L 	is 	the -copy 	of 09-06-2003 •4to 4 
• order 	issued 	by 	the 	Sub- 

• Divisional 	Inspector 	of 
Post 	Offices, 	Dhe.iauli • 	• 

Division, Dhekiajuli.  
Annexure7M is 	the 	copy. of 01-09-2003 48 
certificate 	issued 	by 	the 

• Sub-Divisionl 	Postmaster, • 

Udalguri.- 	•: 	• 	. 

1] Annexure-N is 	the 	topy of 01-01-2004 
brder 	issued 	by 	the 	Sub- 
DvIsional 	inspector 	of 
Post 	Offices, 	•Dheaju1i 

. 1  Division, 	Dhelciajuli. 	• - -: 

/ 



Ilf • Anrexure-O 	is 	the 	tran- 18-07-2005 1 5O.t-o 53 
slat-ed 	copy 	of 	News. P.aer 
published 	in 	Doiriik 
Batori' 

IS] Annexure-P is 	the copy of 03-10-2005 5 	to 5 
representation 	suhmit.ted 
before the respondents 

i9) Arnexure-Q is 	the 	copy of 03-10-2005 1 5' 	to 5 
representation 	submitted t 
before the respondents.  

2J 	. Annexure-R is 	the 	copy 	of 09-10-2005 58 to 
application 	frra •.subraitted I - 

• before the respondents.  
23 •Annexure-S 	is -the 	copy 	of.) .22-03-2006 1 60 to 6L 

• representation 	submitted - 

• before 	the 	Post 	Master 
General, 	Assam 	Circle t  • 

.Meghdoot Bhawan, Guwahati.  

'I 

Bild by 	-• 

Advocate 

- 	 S 



( o  

• 	 .•• 

'C~ 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GAUHATI BENCH AT GAUHATI. 

IAN APPLICATION UNDER SECT ION 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 	1985.) 

'ORIGINAL APPLICATION NO. 	OF 2fl0€. 

BETWEEN 
• 	 . 

Sri Tirtha Nath Sarrnah, 	• • 

Sb 	Sri Kashi Nat.h 

Resident of No. I Jhargaon, 	• 

P.O.-Rowta Charali, 

P.S.-Udalquri, 	 • 

District-Udaiquri, 	(BTAD) 	kssarc. 

-Applicant. 
• 	 -AND- 

• 	 1J 	Union of India, 

• 	
• represent.ed by the Secretary 

to the Governrctetit of India, 

Postalnepartment, New Delhi - I. 

• 	 ) 	The Chief Post Master General, 

• 	• 	• 	• 
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Mécibdoot- Bhawari, 

Pan Bazar, Guwahati -1. 
'C 

3] The Post- Mast-er General, 

Assarn Circle, 

p.O.-Diruarh, 

Dst-Dibruqarh, Assaxc'. 

] The Superintendent of Post Offices 

Darrang Division, Tezpur, 

PO-Tezpur, 

List. SOnitpur, Assarc. 

5] The Sub-Divisional InsiDect-or of 

Post. oftces, Dheiauli 5ub-Dvn. 

t)liekiaJuli-784110. 

-Respondents. 

DETAILS OF THE APPLICATION: 

1. PARTICULARS OF THE ORDER AGAINST WHICH THE 

- 	APPLICATION IS MADE: 

This appilcation 	is not raade 	against any 

particular 	order. This application is 

filed against 	the discriminatory actions 
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of the respondents.. The pet.itioner. has 

been serving under the rspondents since 

more than 3-ct years in the post of 

E.DJLC, but till date the respondent.s 

have neither •requiarized his service nor 

promoted him to any suitble Grade-D posts 

as they have done in case of some other 

similarly situated candidates who wer 

ore than 10 years junior tc 	the 

applicant Hente, this aFpllcatlon 

21 .JJRISDiCTION OF THE TRIBUNAL 

The applicant delares that the subject 

mat-tet of the instant application is 

within the - urisdictio.n of this Hon'ble 

-•1-.-- 	1 £ £1J1iE4. 

3 	LiMITATION 	- 

The applicant furtier declares, that t h e 

appliation is within , the limitation 

IDerlod prescribed under Section 21 of the 

Administrative Tribunal Act 1985 

1 FACTS OF THE CASE: 
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Facts, of the cas6 in brief are given 

below: 

4.1.. 	That your humble applicant is a citizen 

of India having his permanent residence at village 

No.1 Jhargaon, P.O. Rowta Charilal under police 

station udalguri in the District of Udaiguri (B'.T.A.D) 

and as such, he is entitled to all the rights and 

privileges . guaranteed 	under the Constitution of 

india. 

4.2. 	That your applicant begs to state that IN 
• 	 his father late Kashi Nath Sarma was working as 

E.D.M.0 before the year 1970 in the Rowta.Chariaii 

Sub- post office. From that year petitioner's father 

started 	to .suffer 	from 	illness, and 	could 	not 

discharge his duties regularly. The respondent in 

• .' 	 place 	of 	his 	father ' and 	also 	allowed 	to 	draw 

monthly salary. The applicant had started the job 

.. to assist his, father.' In, this way he some 	how 

managed to read up to class —IX. Unfortunately, 

• 	 "his 	father 	did 	not 	'recover 	from • illness 	and 
• 	 . •' ultimately left the job. The post of the petitioner's 

• 	

• father 'was a temporary one 	and the petitioner 
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was allowed to work in his father's temporary post 

The respondents did not issue any appointment 

letter to the applicant, as his age was not 

permissible for Government job. The applicant 

worked in the post of E.D.M.0 for some. years and 

thereafter he •requested the authorities to issue 

appointment letter in favour of the applicant, as he 

became eligible to be appointed in Government 

job. The respondents did not show any interest in 

the case of the applicant and left his case 

undecided but continuously used his services. 

43 	That your applicant begs to state that 

he submittd application before the authorities for 

promotion to the Grade -D officials (Departmental) 

post. On the basis of such application the 

respondents permitted the apphant. to appear 

examination, which was going to be held on 

21.07.1996 for promotion of. Grade D officials 

(Depti) and ED staff (outsiders) to the cadre of 

postman/ mait guaid. In this regard the 

respondents also issued a hall permit to the 

petitioner vide No.81-3/ Postman Exam /96 dated 

at Tezpur the 11.07.1996. But the .respondents 

neither issued the. result of the examination nor 
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• 	informed anything to the petitioner. They hav, 

.nevertook any step to regularize the service of the 

petitioner to promote the applicant to the Grôup-D 

post.. 

A 	copy 	of 	Hall 	permit 	dated 

11.07.1996 	is 	annexed 	as 

Annexure-A to this application. 

•0 .H 
4.4. 	That your applicant begs to state that \. 	' 

• •.'. the 	Sub-Divisional 	Inspector 	of 	Post. 	offices, 
• 	Dhekiajuli Sub-Division, Dhe.kiajuli issued a letter 

vide 	No. 	AL/EDMC-ROWTA/T 	Sarma 	dated 
• 	

. 	2607.1996. and officiated the applicant as Night 

guard and posted. him to Hatigarh sub-office (S.0) 

with immediate effect The respondent has allowed 

the applicant .to'offidate as Night Guardonly to. ( 

solve their own interest and not for the welfare of 

the applicant. They have clearly reflected, their 
intention 	in 	the 	aforementioned 	letter 	dated 
26.07.1996. 	The 	, last 	paragraph .  Of 	the 

• ;aforernentioned letter dated 26.07.1996 is' quoted 

below for the 	ready reference of this Hon'ble 
Tribunal: 	. 	- 	 . 
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"ShriTirtha Nath.Sarma can not dairn any future 

absorption in the Dpt." 	 S 

A copy of such letter dated 26.071996 

/ 	 issued by the Sub Divisional Inspector 

S 	of post offices, Dhekiajuli Sub-Divislon, 
S 	 . 	

•. 	 Dhekiajuli is annexed as Ann.exure-B to 

this application. 	 . 

45 	That your humble applicant begs to 

state that the Sub-Divisional inspector of post 

offices, DhekiajuU Sub-Division, Dhekiajuli issued 

• another letter vide No. B. 2/Staff/96-97 dated 19th 

February, 1997 and reverted the applicant to his 

original.post of EDMC at Rowta Chariali. 

A . copy of the such letter dated 19 th  

February 1997 issued by the. Sub- 

. Djvisionat Inspector of Post Offices, 

Dhekiajuli Sub-Division, Dhekiajufl is 

: annexed as Annexure-C to this 

application. 	 5 	
5 

4.6. . 	That your humble applicant begs to 

state • that being aggrieved he submitted a 

representation before the Superintendent of.  

1 
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rd 
Post Offices, Darrang Division, Tezpur on 23 

March 1997 stating detail facts and prayed for 

appoiritictent in the Departmental Group-D (inner) 

post's The translated reievant portion of uch 

representation is quoted below for the.ready 

refrence. of this Hon'ble Tribunal: ,• 

• 	 £11 am setvi,ng under you in' Rowta 

Chari.'li Bra 	Post. Office. in', the post of 

EDDA since 01-01-1970. .1 •am serving s ice 
then while I was reading at, Class VI I. My 

"fther was also servfrig' as .' EDDA in the 

aforerctentic.ned Rowta Chariali Office. My 

father was suffering frcict illriess t that 

t.irae and fréque.ritly I had ' offered rccy 

service tc the office in addition' to 

crryi,ng out my studi'es  

"amidst such situation , I also appeared 

departmental exaiinations. Froii the year 

19E5 I was allowed to .Tork as EDMC and 

since then I am woking,,s EDMC Till that 

noprbmotion has been given to me. But, it 

is, very regrettable to mention here that 

the persons who are ten years junior to rae 

wer appointed' in the gov.t post and some. 

'âimilarly circurstanced peron.had. also • 
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obtaineci 	the 	chance 	of 	getting 	their 

appointment. 	The 	Eiepartmental 	Authority 

have not considered my,  case." 

At 	iat. 	7 6 07 	26 	v'd 	Mmr. 	Nr?. 

AC! 	u-Rowtai T 	Sarxnar 	i 	was promoted.. to 

the post 	of Night. Guard in Hatiqarh Sub- 

Office. 	I 	was 	rendering my duties 	thete. 

But without.' having any fault or aileg;tion 

aqainst- 	me 	on 	29.02.97 	I 	was 	again 
reverted 	

to 	the 	p o t 	of 	EDMC 	at. 	Rowta 

Chatiali 	Branch Office. 	.. 

• "Therefore, 	I 	request 	your 	honour 	to 

appointment 	me 	in 	any 	post 	in 	t h e 	.nne.r 

1 
C-ID  

copy of aforementioned representa-

tion dated 23-03-1997 is annexed as 

Arinexure-D to thi.s petition. 

4-71 	That your 'hurüble applicant begs to 

state that the Sub-Divisional Inspector of Post 

Offices, Dhekiajuli Division, Dhekialuli  issued 

a' letter vide Memo NoA2,/Hat.iqorh 197-98 dat.ed 

Dnetiauli .9-ub-i'YB and aaain otticlatect the 
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applicant for 90, days as Night Guard and posted 

at Hat.icTarh Sub--Office (S.0). 

A copy of aforementioned letter dat.ed 

29-06-1998 issued by the Sub-Divi-

sional Inspector of Post Office3, 

• 	Dhekialuli Sub-Division,. Dhekialuii is 

annexed 	as 	Annexure-E 	to 	this 

applicat.icn 

• 	
0 

4.83 	That your hurc'bie applic.ant begs to 

state that after beinq appointed at such 

officiating post the petitioner filed another\ 

representat.ion before the Superintendent of' 

Post. Offices, Tezpur Division, Tezpur and 

requested 'him to promote the, applicant to any 

Group-D post 

J. copy of such representation dated 

21-08-1998 is annexed as nnexure-F to 

this petition. 

4. 9] 	That your hurrble applicant begs to 

state that as stated earlier he was officiated 

as Niqht Guard; from 01-07-1993 but the 

respondents have not released his salary  for 



1, 

the month of October 1998. In t.his regatd he 

filed another representation on 09711-1998 and 

aioriqwith the prayer for re1eaiig his salary. 

i-i also prayed fc:r cbnsid.erinq his case 

promotion!appoirtment. 

A copy o tepresentation dated 

1998 is annexed as Annexure-S to ths 

petition. 

4. 101 	That your huithle applicant begs to 

state that, as stateci. above trie pay,  ot the 

applicant, for the month of October was not N6 
eleased by the respondents. In this regard. the 

S-Divisional Insp 	o ectr of ub 	 Post Offices, 

Dhekiaiuli Sub-Division' Dhekiajuli issued a 

coxrunication lo the POstmater, Margaldoi Head ' 

Office, vide his Memo No. A2JHatiqarh/9796 

dated 02-12-1998 and rquested h i m to release 

the pay of the applicant. 

A copy of lettr dated 02-12-1998 

iS5ued by the .Sub-DivisibnaI Inspecor 

of Post Offices, 	Dhekialuli 	Su}:?- 

Division, 	Dhekiajuli 	is 	annexed 

herewith and marked as Ann•exure-H.' 



4 11] 	That your hurcle applicant begs to, 

stat.e that the Sub-Divisional Inspector of, Pose 

Offices, Dhekialuli Sub-Division, Dhekiajuli 

issued an order under Memo NoB1/AbdUl 3abbarI 

qp; -99 dat.ed 04-01-1999 and allowed the 

applicant to continue as Night Guard. at 

Hatiqath until further orders 

i copY of such order dated 04-01-1999 

issued by .he Sub-Divisional Inspector 

of Post Offices, 	Dhekialuli Sub- 

Division, 	Dhekialuli 	is 	annexed \.. 

heteitr scid icar 1 ei as Anne ue-I 

4 . 12 	That your hur±le applicant beg.s to 

state t.hat the ub-Divsional inspector of Post 

Offices, Dhekialull Sub-Division, Dhekialuli' 

	

again issued an' 	order vide Memo. No. 

2/Staff/Adhoc! 98-99 dated 22-02-1999 and 

reverted the applicant to h i s original post of 

E.D.M.C•. at posted at P.owta Charali Sub-Office 

A copy of aforementioned order dated 

22-02-1999 iued by the Sub-

Divisional InsectOr of Post Offices, 
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Dhekiaj.uli Sub-Division, Dhekiajuii is 

annexed •herew!th and marked as' 

Annexure-) 

	

4.13 	That your humble applicant begs to 

state that he again filed a representation on 
26.05.2003 before the post Master General, Assam 

Circle, Dibrugarh, Assam and requested him to 

promote tfte applicant in a permanent .Group-D 

post. But no step had been taken, by the 

Respondents in this regard. 

• '' A copy of the representation dated 

26.05.2003 is annexed as Annexure-K 

to this application.. 

	

4.14 	That your humble applicant begs to 

state that the Sub-Divisional Inspector of post 

offices, Dhekiajuli Sub-Division, . Dhekiajuli again 

issued an ordèr vide No..B 2fK.P.Sarmah/03f04 

dated DhjO9.06.2003 whereby the applicant was 

allowed to officiate as Gb-peon  at Udalguri Sub-' 

office with effect from 16.06.2003 to 30.08.2003. 

A copy of.such order dated 09.06.2003 

issued by the Sub-Divisibnal Inspector 
.4 
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• 	of 	Post 	•Offies, 	Dhekaju1 i 	Sub- 

Division, 	Dhekialuli 	is 	annexed 

.nriexure-L, to this petition. 

4153 	That the applicantbes 	o statetht. 

th e 	Sub-Postmaster, 	Udalguri 	issued 	a: 

certificate of transfer of c1are in favour of 

the aplicarit on 01-09-2003. 

A copy of such certificate date 01-09- 

2003 	is 	issuec 	}y 	the \  Sub-Postrnastet 1 \ 
Udalguri 	is 	aiinexd as 	Annexure-M to 

• 	this application.. 

4. 16] 	That the 	app l±cant begs- to state 	t-ha 

the 	SubDivisional 	Iispctor 	of 	Post 	Offie., 
.hekiajuli 	Sub -Division, 	Ehekiajuli 	issued 	an 
Order 	No. Al/Letter 	hox/Rowta 	Charali/03-04 

dated 01-01-2004 	and directed the applicant to 

clear the.leter box standing a RowtaChar1i 

• 	 with 	effect 	f rom 	01-01-2004 	daily. at 	09.30. 

hours. 	 • 

- 	 A copy ofsuh, order dated 01-01-2004 

issued b\ 	the: Sub-Divisional Inspector 

/. 



of Post Offices7 	Dhekiajuli 	Su) 

Division, Dhekiajuli is annexed as 

AiriexureN t.o this petition. 	. 

	

4.71 	That your hur±le applicant begs to 

state th.t the facts of the applicant's case 

- were also puDl1sflec t.Wj..CC in jocal news papers 

For the fitt time in "Natun Doinik"- on Sunday.,. 

.4th April 2003 and for the second time in 

"Do.nik Eaton" on Monday, 18th Jul— 2005 The 
N 

relevant portion of translated co.y of such 

news publshed on I8 -07 - 00 is rurnished below 

ror the ready reference or th.s Ho'bie 

Tribunal: 

"storishing Act of Postal Department, 

35 Years Service Without Appointment Letter. 

- 	. Reporter, Rowta Chariali, 17 July: It 

	

. 	impossible to do a Government 

- service ithout obtaining a Departmental 

appoIntment letter, . but this impcssible 

task has been done possible by one .potal 

worker of Rowta Chariali. . An astonishing 

- fact ha come to light t h a t one Postal 
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• 	worker of Indi. Post-al Service served 

V 	under the Superintendent- of Post Offices, 

Tezpur at Rowta Chaia1i 	ranch Post 

Office which is within the. District of 

Udalguri (BTAD) for long 35 years without 

V 

	

	qettng the appointrant letter from the 

concerned higher authority and is recei- 

reg'iar salaries 3CCVifl in the salue 

V 	
post. Acc:ordinq to the tacts touid on t h e 

V  investiqation done b the Doinik Batory' 

One V  Kashi Nath Sharma of Villae Jharqaon 

near Rowta Chariali w a s servinq in the 

tost of EDDA before the year 

V 	On the ot-her 'hand, the service period 

of Sri Sarma is going to be finished and 

he need the appointment letter on various 

reasons and when he approach before the 

authorities - demandiVnq aVpointment letter, 

t h e authorities in turn deand the 

apointmerit letter from' Sri 'Sarmah. Such 

	

V 	 • 	act of the departmental authori-ties shors 

the narcny within the department. 	-. 



'I 

o A translated copy 	f such news 

'published on 18-07-2005 •  in the •"Doinik 

Baton" is annexed as Annexure"-O to 

this appiicatiOn 

41S) 	That. your hurcle applicant begs to 

state that as state above the respondents 

nither appointed the petitioner in a permanent 

pcst nor proircted rum to any rade-_ p:st he 

filed separat.e representations on -10-L005 

before t he Post Master General and Superin-

tendent of Post Offices, Darrang Division, 

Tezpur He prayed before them to appoint! 

promote him to a Group-fl post. 

Copies f  such representations dat-ed 

03-10-2005 are annexed as Annexures-P 

and Q to this application. 

Tht your hui±le applicant begs to 

state that he submitted an 'application form for 

appearing the examinatIon for promotion of 

Grcup-D and DGS in the :adre of Postn'an But 

nothing has been done in this regard. 



10 

A 	copy 	of 	such 	applicat.ion 	form 

subriitt:ed before the Respodents on 09- 

10-2005 	is 	annexed 	as 	Annexure-R 	to 

this applications 

4 . 201 	That. 	your 	hurcle 	applicant 	begs 	to 

• 	

- 	st-ate 

 

that in spite of so many correspondences 
• 	

- the 	respondents 	did not 	consider 	the 	case 	of 

the 	applicant. 	As 	sucri, 	-ne 	again 	tiled 	a 

represent-at-ion 	on 	-03- 0O 	betore 	the 	Post 

Master General, 	Assam Circle, Meghdhoot. Bhawan, 

Guwahati 	stat.inq 	all 	the 	facts 	in. details 

1 	 _--c 	- 1- 	 r 	-- 	- tie 	LelieiiL-1oiic 

represent-at-ion 	is 	quoted below 	f o r 	the 	ready 

reference of this •Hon'ble TribunaL 

"The departmental authorities have 

always; assured me . that they will provide 

me a formal appointment letter hut till 

date they have not provided . the same. I 

appeared for selection test on several 

- times but I was not promoted to any.c4rade -

D post of the Department with malafide 

intention. At the same time all my 

co-l1eues and luniors, who were more than 

10 years junior to me, were also provided 



j 
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with regular appointment and are enjoying 

the 	better 	service 	life 	and enjcying 

vsr-ious 	serzice 	. 	 benefits. But.. 	the 

deart.ment.al 	aut.ho ri ties 	have neither 

appointed 	me 	to 	a 	regular post. 	nor 

promotd me t.o 	a suitable, post even after 

rendiinln8 rc:Ore than 35 years 	of my best and 

sincere 	service. 	The 	Departicientai autho- .... 

iities 	have 	shown 	a 	step motherly 

bhaviour towards Ime ......... 

I, therefore, reqii'est your honour to 

i.ssie appointment letter ircediately, to. me 

with. retrospective effect and give. rue all 

the service benefits as has been given to 

the reqularly appoint.eç. persons who are 

contemporary t6 m. I, further, request 

you - to promote me to a suitable inn.e 

departmental Group-D post. " . 

copy of such rèpresentation Id.ated 

.2 2- 0 7006 is annxecI. as Annexure-S to 
this application. : 

4.21] 	That your applicant begs to state tht 

he is an exFerienced candidate having more than 
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35 years experience. The applicant, has accrued 

every right, to get his service regularized with 

retrospective effect with all service benefits, 

including the promotion to the suitable Srade-D 

post. The respondents have already regularized 

the services or some similariy situated persons 

and. also the ersons who are more than 10 years 

junior to the applicant. 

422) 	That your applicant hur±ly submits 

that the respondents have willfully a n d 

int.ent.ionally deprived the applicant from his 

- legal as well as fundamental rights; Hence, the 

action of the - respondents is' violative of 

Articles 14,14, 21 arid 300-A of the 

constitution ot india. 

423] 	That 	your applicant hur±iy 	submits 

that 	the 	a c t i o n of the respondents 	is 

discriminatory, 	malafide. and with 	a 	motive 

behind. 	- 

4.24] 	That 	your applicant submits 	that 	the 

respondents 	action 	of the respondents 	is 

illegal, 	arbitrry andviolative of adzcinistra- 



t.ive fair piay as well as violative of the 

principles of natural'justice. 

4.25] 	That the applicant begs to state that 

if the Hon'ble Tribunal does not interfere 

iiraediatelv in to the matter than irreparable ' 

loss will be caused to the applicant. As such F  

finding no other aiternative your applicant 

	

cçe1led to aç.rca: -i this Hcn'}:ie Trbu:ial tcr 	- 

seeking justice. 

4.2€ 1 	That this aplicat.ion is filed bona 

fide and,for the ends of justice. 

5. GROUNDS FOR RFLIEF WITH LEGAL PROVISIQNS 

5.1 	For that, on the reasons and facts 

'which are narrated above the action of 

the Respondents '  is prima facie 

illegal, arbitrary, maif'ide a n d  with 

a motive behind. ' 

5.2 	For that action of the Respondents i 

illegal, arbitrary, discriminatory and 

also violative of the principle of 

11+1 



natural justice as well as adrainistra-

tive fair plays 

53 	For that it is not lust and fair to 

deprive the applicant: from appoinbing ' 

him against a regular G.roup-D post 

with retrospectiveTe.ffect and also not 

ust and fair to deprive. him from 

promotion, as the respondents have 

:qiveri promotion to such persons who 

were more than 10 yars junior to thiE  

petitioner 

5.4 	For 	that 	the 	respondents 	have 

willfully and neqligen.ly deprived the 

applicant from his iegl as well as 

fundamental rights. 

55 	. For that the reaponde.ns have aused 

to suffer the applicant from.pcuniary 

loss . from the initial days of his 

scr Tice, for wIich he is deprived from 

all service benefits. On the other 

hand, similarly .. situated candidates 

are enioying  all the service benefi.ts. 



5.5 For that the Central Government being 

a model eployer cannot be allowed to 

adopt 	a differential 	t.reatrctent 	to 	the 

applicant. 

5.7 •For tht. the action of the Respondents 

is not maintainable in the eye of law. 

The 	applicant 	craves 	Leave 	of 	this 

Honble 	Tribunal 	to 	advance 	further 

N rounds at the t:ime of hearinq of the 

• lnst-ant application. 

 DETAILS OF REMEDIES EXHAUSTED 

That there is no other aiternailve and 

efficacious 	remedy 	available 	to 	the 

applicants 	except 	invoking 	the 

Jurlsdlctlon ot this H'n'bl,e Tribunal. 

 MATTERS NOT PREVIOUSLY FILED OR 

S PENDING 1N ANY OTHER COURT: 

• That 	the 	applicant 	further 	declares 

that he has not filed any application, 

writ petition or suit in respect of 

t 



the subject matter of the instant application before 

any other court, authority or any other bench of 

this Hon'ble tribunal nor any such application, writ 

petitior or suit is peiding before any of them. 

• 	8; RELIEF SOUGHT FOR 

1 
Under the facts and circumstances stated 

above the applicant most respectfully prayed. 

that your. Lordship may be pleased to admit 

this application, call for the records and after 

hearing both the parties the HOn'ble tribunal 

may be pleased. to direct the respondents to •  

give the following reliers. . 

a. that the Respondents may be directed by the 

Hon'ble Triburjaf to regularize the service, of 

the applicant giving effect from the date on 

which he became eligible to work as a 

government employee. . .. . 

•: 



2c 

• b. 	that ihe respondents may be directed 

by this Hon'ble Tribunal to promote the.. 

applicant to the grade-D post from such 

date on which his juniors were 

q. promoted to the Group-D post. 

c. That the respondents may be directed 
• 	

by the Hon'ble Tribunal to give all 

service benefits to the applicant with •. 

retrospective effect from the date from 

which. his contemporary employees 

were providEd with such benefits 

• d. 	Cost of the application. 

INTERIM ORDER PRAYED FOR: 

That this Hon'ble tribunal may be 

• pleased to direct the respondents to 

allow the appJicant to continue his 

service Jn the same posi presently 

• working and / or pass any other order • 

as this Hon'ble.tribunaImaydeerri fit 

and proper. 	• 
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-10. 	-- AppIicat1OflLs 

Advocate. 

-11] - 	Particulars of I.P.O. 

I . P . O.NO 

D;ate OfIssue 

• 	 Issued from 

• 	 Payable- at 

	

12. 	LIST OF ENCLOSURES: 	
: 

• 	 - 	
H, 	 -• 

•As stated-above. 

- \Ierjfjc.atiofl. 



QO 

VERIFICATION 

	

91. -4-1- 	-.-I- 	---- 	 / 	 T 
Lp 	nJL.L 	 iiC 	 Ji 

Kashi Nath Sarmah, Workinu in Rowta Sub-Post 

Office, Resident o f Viliaqe - Jharqaon, 

PO-Rowta Charali, PS -Udaiiuri in the 

Dist.rict of Darranq, A.ssam do hereby solélTtniy 

verify t.hat the st.at-ements made in paraqraphs 

are t.rue to my know-iedqe, those made in 

paraqrahs  p 	 - 

are 	:beii-.q- 	matters 	of 
._.--- 	-2 _ are  

the ret torn WfliCfl I beljeve to be true arid those 

rnate in patacfraPri 5 are true to my leqal advice 

I'Til 	£1Wi. 	 LLLr 	tii.L' 

Hon'ble Tribunal I have not suiDpressed. any 

material facts 

And I siqn this verification today on 

this 	2 0 4 day of '2OO 	at Guwahati. 

7Z 
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DEPARTMENT OF POSTS: INDIA 

OFFICE OF THE SUPERINTENUM'JT OF POST OFFICES:: 

DARRANG DIVISION: TEZPR 784001 

NO B1-3/PQtraTh ExarrtJb, 

Dated at Tezpur, the li-U/ - Yb. 

HALL P E Ri'II.T 

To: Shri Tirtha Nath Sarmah, 

E.DM.C. Rowt.a Chariali. 

Sub: Examination for 	prombtiOfl of Gr. 	D. 

officil (Deptl) and EDStàff (outsiders) 

to te cadre of postman/Mail qurd to be 

held on 04.08.96 (Sunday). 

You are hereby permitted to appear in the 

above mentioned examination to be held on 

U4.08.9€ (Sunday)at Tezpur centre. 

Your Roll Nurcer is TZ-91/Yb. 

The vanue of the ExifltiOfl 	TEZPUR 

COLLEGE, TEZPUR. 

The ExaminatiOn will conmience from 1000 

hrs on 0.08.96.;Y0u3 hould bring your 
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- 	- 	Annexure-B 

• 	
Dhekiaju1. Sub Division, 
Dhekialuii 784110. 	S 

• 	Ai/EDMC-Rowta/T. Sarrctah, 	Daed-26 O7 .26 

Shri Tirtha Nath Sarma, EDMC. Rowta 

Charali PO in o/c with Rowta o is hereby 

I 
oterd to officiate as Night Guard., 'Hatigarh 

So with ircuediate effect, relieving Shri JJma. 

Kanta Barman to who in turn will join to ii 

• 	original pot at AicdDaguon P0.  

Shri Tirthanath Satma cannot claim any future 

• 	absotption;  in the Dpt. 

Sd/-(N.N. Sorowa1)' 
'Sub-Div. Inspector of.P.0. 

tthekiajuli su}D-DiVfl. 
Dhekiaiuli784119 

COpy to: • 

1 	Sub.Po'staserHbtigath who will relieve 

• 	 .Si Earrctan. 	 . 	 V  
2 	Post master, Mangldoi for information and 

• . - 	
n/a 	. 

3j 	ri .Tirtha Ifath Sarma.  
- 	 V 	

sd/-illegible, 
V 	 26/7/96 	• 

Suh-Div.1nspectot of, Po. 
V 	 . 	 . 	Ohekiajuli 'Sub-Divn. 	V  
• , 	

• 	 : 	 V 	Dhekiaj1ili7i411Q. - 

V V 	V 	• 	

••' 	

t;ii 	
• 	V  

V 	• 	

ç)c3. 	 V 	 _ 

V 	 : 	 / 



Annexure-C 
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	 DEPARTMENT OF POSTS, INDIA 

Froni: Sub postmaster, Hatiqarh. 

To: The SDI(Pt Dhekialuii 

Sub Li.ivn., Dhekialu ii.. 

No. B 2./Staff/95-97, dated I9 February, 97. 

Sub: Resume in duty. 

Md. 	Mainuddin. Ahmed 	Grouo D 	has 	been 

..resurae 	his duty on 	19.02.97 releaving 	Sri 

Tirtha.,Nat.h Sarma offq/Group D (Niqht. 	Ground) 

at Hatigarh vide SDI(P) 	Dhekialuli letter No. 

Nil, 	dated ---- S.-- 	posts 	TezIur 	letter 	iO. 

B1- 'iit transfers/I dtd. 	09.08.96. 

Sri T.M. Sarmah will 	loin to Ps 	original post 

at Rcwta Charali. 

I} Copy to the SDI (P) , 	Dhekiajuli Sdn. 

21 Copy to the Potraaster Manqald•oi HO. 

1 Copv to Sri T.N. 	Sarraah. 

41 Office copy. 

 t4o 
fid 0 . 

Sd/-illegible, 

19.02.93 

(Office seal) 

io 
IN 



- 	
Annexure-D 

('Trasiated fron 	sanese) 

To 

he Superintendent f Psca1, 

farranc Division, Tezur. 

tn 	1ar:h 199, PoT 4 	1hriai B(O l .  

Sub Protion froru the outer Departient t3 

inner Derartraent. 

ir, 

• 	 y I beq to state that I am Respctfuii  

servina under you in Pwta çhariaii Erach Post 

Office in the- pos,t of EDD; 5111CC U1UI-1970. I 

arn serulrg siuce then 'hle I. as readirjq at 

:ass VT My father was alsc serri n  as EDD 1A. in 

the aforementioned Rowta Chariali Office. My 

father ras Sutfering froro, illness at that tIme 

and freeatly I had offered ir ser ice "CO t h e 

Dffl.e nspte f .Larrinq cut ra7yr rea±iiq I 

nai guarded the Offce and tk iui:h i:ain at 

the time of transferrjna the office•. In this 

ray, I st:1ed up t o class 1 I too'k the 

service as Ei 	rteans :f 	i elihoc. and cli 

tDdai I aiu offeria 	seIces 	rnidst sui 

sit1iaion .1 also appeared dpartmental 



examinations. From the year 1985 1 was allowed 

to work as' EDMC and since then I am working as 

EDMC. Till that no promotion has been given to 

me But, it is, very reqrettable 'Co,  mention 

het tha the ersons who are ten years junior 

to me were appointed in the qovt. post and some 

similarly circumstanced persons had also 

obtained the chance of qetting their 

appointment. The Departrctntal Authority have 

not c o n s i d e r e d my case. 

1 	 •' 	,_. ,-, 	 -' 	 I t 	ast 	vlcte demo No. 

AC/EDM -Rowta/T Sarmah I was promoted tQ the 

post of Night Guard in Hatiqarh Sub-Off ice. I 

was tenderinq ray duties there. But without 

having any fault or allegation aqainst me on 

- 29.02.97 1 wa again reverted to the post of 

EDMC at Rowta Chariali Branch Office. It is 

regrettable that I am unable to know why the 

departmEntal authority has qiven me such a 

painful blow. Therefore, I request your honour 

to appointment me in any post in the inner 

department. 

0 * • 

Yours faithfully, 

Tirtha Nath Sarmah, 

Rowta Chariali, EQ 



ic 
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AnnexureE 

Memo No.A 2/Hatiqarh/97 -.9B, dtd. -29.05. 98. 

This' is in contiivation of this office 

Memo No. B2/Md. N. hmed dt. 23. 0. 98 follo$iriq 

orders ae issud in the intrest of. and to 

h a v e effect from 01.07.98. 

Shri Tirtha Nat.h Sarma, EDMC of Rowta 

Chariali BO. To a/c .Rowta SO Il officiate as 

1'iiqht. guard, Hatiqarh SO termiiatin the loc:ai 

existing arrangement. This order will be valid 

for (90) nnety days only. 

On benq relieved, Sri Ashok Daimari 

EDMC -- office, as Nigh guard Haticrarh, will 

loin against his original post as EDMC Ahatqaon 

BO in a/c. Harisinqa SO terminating his 

nominee. 

• 	This arrangement is pureiy tmorary 

and likely to be terminated t any time. Shri 

Sarma will get t1ieved by providing his 

nominee to work as EDMC/Rowta Chariali at- his 

risk. 

• 	 Sd/-iilefib1e 
Suvisional Inspector of Post 

Dhekialui-i Sub-division 
DhekiEtluli - 784 110. 





Annêxure-F 

(Transiat.ed from .ssamese) 

To: The Superintendent of Post Of±ce 

Tezpur Division. 

Dated-21.O98. 

Sub: Prayer for promotion to Group D. 

oiL, 

• 	With due respect I beg to state that I had 

been serving in the branch of' P.owta Chariali 

post Office as EDMC since last.O21 .01.70. The SO 

had appointed me as a Night Guard in Dhekiajuli 

onoi.O798. after serving as •SO/G for 7 months 

I was again appointed as Bo EDMC in •Rowta 

(_i ,-.'i a  1 	 - 	- 	 - 	- 

I,. therefore, request your honour to 

kindly appoint' me in any permanent post. nd 

for this. act of kindness I shall remain ever 

qratefii. 

Yours faithfully, 	- 

Sri 'irtha Nath Sarmah 

P.owta Chariali. 

B. 	i true Copy of appintment letter is 

annexed- herewith. 

- 	- 	 • 	
u -i 	 • 
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/ 	Annexure-G 

(Translated from Assamese) 

rp 

The Superintendent of Post Off ices, 

Darranq Lav1JIi F  Tezpur 

Dtd. Hatiqath the 9 Nov/98. 

Duty pay for t.he month of October/98 

1- 

With due rspect I beq to state that I 

• 	 have been seringfromOl.O7.98 In Hatigarh Sub 

post office 	as 	Grade 	'D' 	Night quard) 	till 

today. 

it is painful to state here that I had not 

received any salary of last month of Octobr 

till today. The Divisional Inspector did ndt 

qive any information about this. Ther'fore I 

could not understand the reason. 

So i request you to kindly consider about 

my salar for the month of October last and 

also be pleased to consider my case for 

appointment in near future. 

• 	 - 	. . 	Yours faithfully 

• 	- Sri Tirtha Nath Sarmah 

Hatiqarh. 

Aavocot 



vjonaj. inspector Ot PO5t3 

Dheki aj ul i Sub -Division, 	heki ajul I * 

74110. 

To: 	The Post Mas-ter, Manqaldoi, HO. 

iz A2'Hatgach/97-2E, 

dtd-Dhekiajuli, 02.12'9E 

Sub: Oficitirig arrangement of Night Guard of 

Hatigarh. SO and drawl of duty Pay w.e.f. 

Kindly refer to this office memo of 

letter Nb. d. 29.06.98 under which Sri Tirtha 

Nath Earma EDMC of Pota Chariali BO was 

ordered to officiate as r.Iight guard, Hatiaarh 

e f 01 07 98 byproviding his norinee at 

-R.C. Ali BO. kccordingly', Sri Tirth Math' 

Sarma has- been. continuing as Night guard'  

Hatiqarhw.ef.. 30.09198 and Sri Anjan Sarma as 

the nominee of Sri T N Sarma The leave was 

granted to S r i T I'T Sarms. for 90 days w e f 

O 09 92 to 28 12 98 ide this office letter 

No 2/PcMI/9B-9 :lt 12 10 98 and Sri Anjn 

Sarma was approvd as nominee. 

- 	 F 



Sri T.N. Sarma has been officiatinc as 

N/G Hatiqar1-  wef. 300998 --- dut' pay has 

• not been drawn frorc 01. 10. 98. You are 

therefore, requested to kindly draw the duty 

pay of both officials we.f. OLIO.98 aqainst 

the posts they work. 

It is further stated that Sri Tirtha 

Nall-i Sarrca will cckntinue to officiate as N/G 

Hatigarh till postinq of another approved Gr. D 

official there 

Sd-llieqible, 

Sub-Divisional Inspector of Post, 

Dhekialuli Sub-division, 

Dhekia - uli 784110. 

Copy to: 

1] The Sp. Hatiqarh for information 

iSri Tirtha Nath Sarrua, Of fq. Niqht quard, * 

Hat iqath. 

31 0/C 

Sub-Divisional Inspector of Pot, 
• 	

Dhekialuli Sub-division. 

• 	Dhekialuij 784110 - 

f% 

f 
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Arnexure-I 

rierno No B2 Abdul Jablar/98-99, 

Dtd. Dhekialuli 04.0L99. 

On 	: ac::Lministrative 	grounds 	the 	orders 

issued 	under 	this 	office 	Memo 	No. 	B2/RC 

B03/98-99 dtcL 	22 = 12. 92 	are 	here by 	canclIed 

as 	AEdul Jabbar 	Gr. 	'D' 	K.P 	G}at 	S.O. 	has 

reportd sick 	on 	At/c 	re.f; 	01.01199. 

Following orders 	are 	hereby, 	issued 	in 	the 

interest of 	service 	and 	to 	have 	effect. 	from 

020L99. Sri 	R.C. 	flas 	will 	cbntinue 	as 	Tele 

NessencirK.P. at vice Abdul Jabbar. 

11 	Shri Dasharath 	Saha 	will 	continue 	to 

officiate as Night quard K.P. 	Ght 	vic:e Abdul 

Jbhar who reported sick. 

J 	On 	recovery 	Abdul 	Jabbar 	will 	loin 	as 

Nqht guard relievnq 	Sri Dasarath Saha. 

3] 	Shri Tirtha 	Math 	Sarrna 	will 	continue 	to 

officiate - as Night 	uard, 	Hatiqarh till further 

order. 
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• 	 41 	Sri Deepak Saha and Sri 	njan Sarma are 

• 	 approved as 	nominees of 	Sri 	Dasarath Saha 

DD./NC of 	Ekrabari BO 	and 	Sri 	Tirtha Nat-h 

Sarrcta 	EDMC/.PC.. 	Ali BC. 	Respectively 	wef 

02.01.99 to 	31.0:3 

The officials may be paid their duty 

pay against the post they work. Leave memo of 

bdul Jabbar will be issued seoarately. 

• Sd/-llieqibie, 

Sub-Divisional Inspector of POEt, 

Dhekialuli sub-division, 

Dhekialuli 784110 

Copy to: 

13 The post.rctaster Maiqaldai HO for n/a 

2-3] T h e Sp. 	K.P. 	Ghat/Hat.iqarhfor 	corc1iance 

and n/a; 

4-7] The Officials concerned for compliance. 

9 - 1O]P/F of Gr. 	3 officials. 

• Sd/-Illegible, • 

Sub-Divisional Inspector of POst 

Dhekialuli Sub-divisin 

Dhekialulj 784110 

ate 
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Annexure-J 
Memo No 	52/ Staff/dhr.c/ 98-99 

Drd. Dhekialul 	22.02.99.. 

In pursuance 	of 	CPMG/Ghy 	jVJeç 
NLF/2-2!gQ dt 	23 05. 98 	a n d 	SP/TZ 	Memo, 	No. 
Bx/Rel axati on/Coop/i dtd. 	01 07 98 	foil owing 
o r cl e 	are issued in the 	interst. 	of service 
and to have effec.t 	(for three 	months)  
01.03.99 t 0 05.gg - 

IJ Shri Moinuddin Ahmed apptoved inder 

rIay.ation rules for appointment as qröup 'fl' 

will officiate as i'.Iiqht quard Hatioarh SO 

w.e.f. 01.09.9,9 to 31.05.99 tern- i1ating local 
arrangement Sri Ahmed may-  be relieved on 

S.' 

	 - 01.06.99 respectivel7 by Spn. riati q arh. 

2] 	On benq relieved Sri Tir€ha Math 

Sarrria iowoffiriatjrc asNiqht. 	 Jr 

will join as ELMC/pC Ali SO aqat hi 

orIginal post by ternünatjna his nominee. 

This is in partial modification of t h e 

orders issud under this offjCe.Mer:o No; 52/A. 
Jahbar/98-Qc4 04 01.99. 

S 	 sd/-  iiqible, 

	

Sub-Divisional Inspector of Post, 	S 

Dhek.a-julj Sub-division, 
S  Dhekia-iulj 741io 





44 

Annexure-K 

(Translated froit ?ssamese) 

Tr 

The Post Master General, 

ssam Circle, Dihruarh, kssam. 	- 

Sub Promotion to the inner departmental post. 

Sir., 

Respectfully i beq to state that. I am 

servinq in the post of EDMC, cuter departmental 

post 7  since 1970 in Rowta Chariali Branch Post 

Office. I was allowed to serve for 7(seven) 

months in the Inner departmental postGoup 'D' 
(lb-T i g h t Guard) with effect from260796 to 

29.0297. Unfortunateiir after the expirv of 

such 7 (seven) months period I wa reverted to  
the post Of EDMC and am servinci in such post. I 

have not obtained any promotionto the inner 

departmental post. I come to know that many 

workers were prmoed to the inner departmena 

posts. Therefore, I request your honour to 

promote me to an inner departmental post 

.1 
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Annexure-L 

Received latter 

16.06.03 

No b2i.-P. Sarmah/03-0'1, 

Dated Dhl . 09.06.03. 

As Sri SN Kalita oiS mail-i Dhekajuli 

Suvision retired. on 3i.0503 Shri KP. 

Sarmah postman Mazbat 5.0. lrinted as 0/S mail-

I Dheriaiulz subdvis.on w.e.t. 31.0.0, 3  A/N. 

As instrurton given of No. substitutes 

is allowed to work. Hence . the following 

arrangement J s made terminating the substitute 

the previous arrangement f o r th interest of 

service. 

1.. Sri. Niren Ch, Sauch G/D raailpur 

Udaiquri S.C. will be officiated as a postman 

of Mazbat S.C. against the vacant post w;e.f. 

1.5.06.03 to 30OB03 for 76 davs only Sri 

Dasarat. Saha EDD/Mc will be joined to his 

original at Ekrabari BC termination his 

nominee we.f. 16.06.03. 

2. Sri. Tirtha Nath Sarmah EDMC Rowta 

Chariali B 	je- Rowta SO will be officiated 



• 	• 	.• 

_1. 	
•1k• 

• 	 • 	 ,•, 	 •, 

as a S/fl mail peon at •Udalquri SO wef. 

1 u (13  tD .JU J JJ ft 57  G flays 

3. Sri Sunil Kumar Talukdar 'FDDi Rowta 

C1iatii BO rill petfo•rm the daily of EDDAJEDMC 

at. owta a r ia BO w.'.f.. 16.06.03 to 

• 	 30.8.03 for 76 days Ofli 	 •. 

' 	.cti-11eqibie 

• 	Sub-Divisional Inspector of Pøs, 

fihekialuli Sub- diviion, 

Dhekiajuli 78Iii0 

'- .• 	 - _•.-,_, v 

11 	Postrc'astet iianraldoi HO n/a 	• 

5pm. Mazbat n/la 

Spr Ualt JL 	i a 

Pwta., 	n/a 

51- Sti Tirtha Nath Sarmah 	I • 
0 	 • 	

•0_ 	• 	 I 

6 j 	Si..n1 . Kiivat T lidar 

7.SrjNiran Ch. :Sarrtah 

En t,a,arat Earia 

Ee/-1lei:ie F  

• 	 •• 	
• 	Sub-Divisional IrLspetor of ;Q 

Dheaul Suh- dviion 

- Dhekiauli 784110 
• 	 .• 	 • 	•• 	

0 

• 	 -• 	
• 	 : ' 
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Annexure-M 

ACG-61 

Amendment. to General F::nancial Rules, 196:3 

Form VFR :3:3 

(See Rule 77B) 

(office Seal) 

Certifi:ate f tt.ajsfet Df CIiaLie 

datad-0L0S.03 

Cert.ified that I/we have in the forenoon of this 
day respectively made over and received charcf a of the 

• 	 fi ce Gr. D Packer Cum Mail Peon Udalcuri in Of  
pursuance of Order No. B-2/K. P Sarrnah/03-04 

• 	Dated 20.08.03 
- 	..7 	- 	 - 	7" 7- 711 D r mi T 	- ml 7- 	rJ .7 - rCi1evCu wiiet. 3ru iirctru-. .1i-un- 	rcib.L 

Signature Tirtha Math Sarmah 
(Name in Block- Letters) 	- 
Designation (S.D.S. M.C. 
Station: Udalauri 
Date 0109.0:3. 
Rel -'rie-v -Lirict Office r S RI RAJ ENDP. MATH MAHANTA 
Signature Hal endra Natli Mahanta 
(Name in Block Let-tars) 
Designation: GEcS./5tp-VDR 
Station: Udalcuri 
Date: 01.09.03 
(For use in Audit Office/RAO only) 
Noted in A/R at p a q e -----------------------

SO/AAO/AO/PAO 
Noted in A/H at page ------------------------

SO./AAOi AO/ PAO 

Forqarded T. Sat-ms-h 
Note: Separate Certificate t. ra ss per form appended) also 
to be u s e d he re transfe r/assumtion of charae 
involves responsibIlities for cash, stores ct-c. 

-. 
Kp ®p 	octc 



Annexure-N 

NO Al/Letter Bcx/Rowta Chari al i/O3-04 
• 	1 -.3- -- 	(1 'C1 /tC 

	

t '.2 	.i ..L. / .J .1. / 

Sri Tirtha Sarmah 

EDMC, Rowta Chariali EQ. 

Yoi are hereby order to clear the 

letter box atandnq at Rowta Chariali Town 

wef. 0L01.04 daily at 0930 hours. 

This is for your information and necessary 

action. 

Sd/ - Illegible, 

Sub-Divisional Inspector of 

Dhekialuli Sub -division. 

Dhekialuli 784110 

Copy to: 

The Suodt. Of Po's Tezrur. 

5PM P.owta Chariali 

0/c 

Sd - illecdble, 

Sub-Divisional Inspector of P0 

Dhekialuli Sub-division, 

Dhkia1uii 784110 

.fL 



IL 
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- 	- 	Annexure-O 

(Translated from Assamee 

Doiriik Baton 	Anchalik E-atori 

Guwahati I 	July 2005, Monday,. Page Nob 

Astc;nishinq. Act of Postal Department, 

35 Years Service Without Appoint.ment Letter. 

- 	 - 	 . Reporter, Rowta Ciianiai.i, if 	aiuy: 	t seems 

impossible to do a Government service without 

obtainnci a Departmental appointment letter, 

hut this imposble bask has been done possible 

by one postal. worker of Rowta Chariali. An 

astnishincr fa.t . has cometto light that one 

postal worker of India Postal Sérviáe served 

unci.er the Superintendent of Post Offices, 

T.ezpui-  at Rowta Chaniali Branch Post Office 

whch is within the.Distrct of Udalguni(BTAD 

•
47 C, r 	ong J 5 years without getting the 

appointnent letter from the concerned 'higher 

authority and is receiving regular salaries 

servig n in the same post. According €0 the 

fa:ts found on the investicration doe by the 

'Doinik Batory One Kashi Math Sharma of 

Village' Jhargaon ' near Rowta Chaniali . was 

serving in he post of. EDA beforethe year 



N 

1970. t that time Sri Tirtha Math Särma who 

was the son of Sri Kashi Nat.h S.arma was helpinq 

in the Departmental works of Sri Kashi Math 

Sarma, a he was sufferinq from illness. In 

this way Sri Kashi Math Sarm served for fe VT 

years and later on he took retirement from his 

service on medical ground. In the year 1970 Sri 

Tirtha Math Sarma was reading at Class-VI and 

his aqè was not permissible for the go.vernment 

lob and hence the departmental higher authority 

gave theverbal aDproval to Sri Tirtha Nath
00  

arma to work in his tather' s post. Thereafter, 

the departmental hiqher authority had verbally 

allowed Sri Sarmato serve in the post of GDSMC 

(Gramin' Dak Sevak Mail Carrier) but no formal 

aoontraent letter had been issued. It is note 

worthy that after serving In the post of GDSMC 

since 	1985, 	he 	was 	promoted to 	the 	post. pf 

Niqht Guard 	th 	July 	199 vide Memo. 	No 

C/GDSMc; Rowta/ T 	Sarrima alias Tittria Sarrcia and 

posted at Hatiqarh Sub-Post. Thereafter, 	by an 

astonishing way he was 	aqain reverted to 	the 

post of GDSMC or 29 	February 1997 and posted 

at Branch Post Office, 	Rowta Chariàli. it 	has 

come to know from special source that a large 

nur±er of PerS0i5 who are more than ten years 



10. 

lunior to Sri Tirtha Nath Sarraa were appointed 

by the Departmental authorit with inalafide 

intention and they are qetting Departmental 

facilities but Sri Sarma has been deprived till 

date from s u c h Departmental facilities. It is 

kno.rn that Sri Tirtha Sarraa had submitted an 

application on 23 March 1997-before the A3t 

Superintendent, Tezpur Division, praying for. 

promotion from the outer departmental poat to 
/ 

the inner departmental post. but he could not 

obtain a good result in this reqard. in this 

way Sri Sarma has passed 35 years since 1270 

without qettinq appointment letter from the 

Departmental uthorty, such action of the 

Departmental authority has made impatient to 

Sarmah. On the other hand, the departmental 

authority has stopped the bicycle allowance of 

30/ -  frm the month of Septer±er 1989 Sri 

Sarma, who is enjoyinq regular salary from the 

Post-al Departrent, frequently wants appointment 

letter from the hiher authorities, but, it has 

been alleed by all that the concerned 

departmental officer wants to avoid the matter. 

On the other hand, the service period. Sri 

Sarma is qoinq tc be finished and he need the 

appointment letter on various reasons and when 



he approach before t h e authorities demanding 

appo1ntmert letter, the authoritJ es  in turn 

demand the appointment letter from Sri Sarmàh. 

Such act cf the departmental authorities, shows 

the aiiarchv within the department. From the 

reliable surce it h a s come to li,qht that at 

the beinn.inq of the F, ervic e career of Sri 

Tirtha ITath Sárma the departmental authorities 

had increased the aqe of Sri S'armanow his aqe 

has crossed the aqe of his fatheb and for that 

reason the Postal Department is at a loss. Even 

• 

	

	after approachinq near the d.te of retirement 

Sri Sarma has not received the appointment 

• 

	

	letter from the Postal Department hich i • a 

remarkaiDle fact. 
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Arinexure-P 

(Translated from ssarriese) 

Dated-03. 10 2005. 

The Post Master General, 

s sam Circ Ic , Meghdhoot Bhawan, 

Gir,rahat i. 

Suh:pp1icaticn for promotion to the post of 

Group 'ID' 

Resoectfullv I beq to state that I am 

working in the post of EDIMIC EDDA i.e., 

GDSME rost in Rowta Chariali Post Office since 

1970. I appe.red for selection €est on several 

times but I *rasnot promoted. it is unfortunate 

to state here that iw junios hae been 

promoted. it is WO th to mention here that my 

father had also aervinq in the lunior post and 

from the same post 'Ti • thout ettin promotion .he 

resiqned from his service. Similarly inspite 

of servinc such a lcng period in the postal 

department .1 have, also not been ptomcte till. 

today Hence, i have submitted this application 

ptyinq for promotion' to the qroup 'D' post. 

I 
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Annexure -Q 

(Tránslated from Assamese) 

Dated-03. 10 2005. 

To, 

The Superintendent of Post Offices, 

Darranq Division, Teziu 

(Through 	the 	Sub-divisional 	Inspector, 

Dhekialuli Sub-Division) 

Sub: ppiicatior 	for, the 	promotion 	and 

app o irntme.nt to the post of' Group D' 

Respectfully I beg to state that I am 

working in' the post of ED•MC 	and GDSMC post in 

Rowta •Chriali 	Post 	Office 	since 	1970. 	1 

appared for 	selection 	test 	on 	several 	times 

but I was 	not promoted. 	It 	is 	unfortunate 	to 

state here that my luniors have been promoted. 

Hence, I 	have 	submitted 	'thisapplication 

praying for promot"in to t h e qroup 	D' post. 

Therefore, 	it 	is 	ray 	humble 	prayer 

before your honour to' consider my case for the 

appointment, 	to 	the 	aforementioned 	G r o u p 

post. ' 

A' 



OIDV 4to: 

I] The Coiruunication Minister, New Delti. 

The Post master Geiiral, Meqhdoot Ehawan, 

Guwahati. 

Union Secretary, Postal Department, Govt. 

of India. 

Yours faithfully, 

Sri Tirtha Math Sarmah 

EDD±EDMG, Rewt.a Chatiali. 

'-I 



• 	 Annexirep 

Date -Og.iO05 
prIi:icn f:r 	riunat 	f3r prcnotion of 

Group D and GDS in the cadre of postma±i. 

I'.ame Of apti1rant 	: 
(in bockletterE: 	Sri TIRT1-fA NATH SARMA 

Date of birth: 	0L025:3 
•Preent de3iQnation & office 

now wortin with A/C office: 	G. D. SM. M.G. Rowtà 

- 

	

	 charian 60 under 

Rowta S0 
Permanent post held: Nil 

5 Date of ubstantip entny in the D-ept: Nil 

6 EerticuleLs of :fficet 	SCL zc5 V1t 1  QtC iu the 
Dett. prior to confirnitiori:' Nil 

7 	ihether 	SC/ST/QBc? 	(Photocopy • of 	caste 
cettifi.cte may be attached) : General 

8. Unit for which applied for: 	Any Unit. 

9 If an ED official date from which continous)r 1n 

service: 01 0 L1g7: 
Name of local recocnized reaionaj lanqUae you 

Aa -mese f  Hindi, Enlish. 
Lo you :now any additional reaional lancuae -,  if 
o state the lano:uaqe andattach a certificate 

with the, for 	Nil 	• 	- 

1. Educationai QuaIificat: Class IX 

13. Wflether examjnstin 	paid? If so particulars 

bf deposits may be furnished: Throuch ACG 67 Rs/ 
- 	a ol 	at R:ie 	Pect U: 016 

) 	 - 



a 	- 

T 

	

• 	 9. 	 2 

	

• 	I Shri Tirtha iiath Sarmah hereby declare 

that the particulars furnished by me in the 

f o rm are trueS 	 - 

Trtha Nath Sarma, EDML 

Signature of applicant. 

REMARKS OF THE HEAD. OF THE UNIT 

13 Has he good record?---: - 

	

• 	 2] Are all the entries in the application 

- 	correct? --- 	— 

3] If h eligible? ---: - 

	

• 	• 41 Recommendation ------ 

• - 	 • Signature & Seal 

REMARKS OF THE DIVISIONAL SUPERINTENDENT. 

- 	1 RECOIENDED!NQT RECO1IENDED 

Süpdt. Of Post Office, 

	

• 	• 	 Darranqe Division, Tezpur.  

• c Q t , 	 - 

-a 

N 	- 	- 	- 	- 
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Annexure-S 

Dated-22.03.2006. 

To, 

The Post Master General, 

Sam Circle, 

Meghdoot Bhàwan, 

rrahatj-I. 	 - 

• 	(Through 	the 	-Sub-divisional 	inspector, 

Dhekla]Ull Sub-Divson) - 

Sub: Prayer for the prov-idirig appointment 

• 	 letter and promoting to Group D' post. 

- 

Respectfully I beg to state that i am 

workig in the post of EDMC in porta Chariali 

Poet Office since 1970. 1 have served the 

Department from my childhood dars which is 

knorñ to all concerned. The departmentai 

authority had g i v e n me verbal appointment and 

exploited m service froia ay childhod days. 

The departmental authorities have always 

assured me that they will rrovide me a formal 

appointment letter but till date theyhave not 

• 	 provided the -same. I appared for selection 

h \bb. 



test on- several times but i was not promoted 'to 

any Grade-D post pf the Depatthent with 

mal'afide intention.. At the same time all my 

colleagues and juniors, who were me tian 10 

years junior to rae,' were also proided with 

regular appointment and are enjoying the bett'er 

	

• 	 service life and enjoying varioi(s 	ervi-c 

benefits. But the departmental authorities have 

• 	nether a p p o i n t e d rae' to a regular post nor 

promoted to -a suitable "post even after 

rending more thanyears of ray best and 

•$iflcere. service. The Departmental authorities 

have shown a step. rcothe'rly behavioir towards 

rae. • • • 

I have rendered my nerly entire 

service life to the dpartiient, I have n 'other 

source of income, at this stage, if a, regular 

ppoin-tuert is not' issued in favour of -me 

qivi'i-ig al.l ser;ice benefits with rtrqspective 

	

• ' 	 effect then I will .uin utterly. 

• i t  -therefOre, reqest your honour 

	

• - 	 • 	to issue appointment letter' inedia- 

• 	• te-lv to• me with. retrospective, effect 
• 	• 	- 	

and give me all the service benefits 

V 

• 	
' 	 -:' 	 • 



- 	

S 

as has been qiven to those reqularly 

appointed ersons who are contemporary 

- to me. I,. further, request ro,u to 

proiriote me to a suitable inner 

• departraenta Group-D post . 

And for this act of kindness I shall remain 

ever obliged. 

Yours faithfully, 

Sri Tirtha Math Sarraah 

EDMC, Rowta Chariali. 

c:opy tö 

1] The Coiunication Minister, New Delhi. 

21 The Post master General, Meghdoot Bhawan, 

Guwahat i. 

2 	Union Secretary, Postal Department, Govt. 

of India, New Delhi. 

• 	 p 
10 1 M1 2  
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